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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. ERNAKULAM

' 0.A. No. 547 af ' 1991
JIA _No-

DATE OF DECISION 17-4-1991

..

Pfakasan;K., EK Unnikrishnan Nair, -
Joseph Sebastian & PM Joseph Applicant (s)

~ Mr MR Rajendran Nair Advocate for the Applicant (s)
) ' Versus V
Chief Gemeral Manager, Respondent (&)

Telecam, Trivandrum & 2 others

Mr C Kochunni Nair, AC.GSC __Advocate for the Respondent (s)

CORAM: : .

- The Hon'ble Mr. SP Muker ji, Vice Chairman
. ,

The Hon’ble Mr. AV Haridasan, Judicial Member
Whether Reporters of local papers may be allowed to see the Judgement.? )
To be referred to the Reporter or not? f-e

* Whether their. Lordships wish to see the fair copy of the Judgement? /’\/u
To be circulated to all Benches of the Tribunal? -

LS

JUDGEMENT

AV Haridasan, Judicial Member

- The four applicants in this case uhovwefe taken as
Resarvé Trained PooliTechniciadé in the -Department of Teleco-
mmunications im 1985 were absorbed on :eéular vacancies on
varian dates ih the yesar 1987. Thair grisvance is that though
they‘had not been regularly absorbéd till 1987; they were
feghlarly uorkiﬁé and sa they.are gntitled to have their regu-
larisation preponed to 1985. They also claimad that they are
entitlad.to other service benefits ﬁio&ing out of such amtedatéd
regwlarisation; .Claimiﬁg such benafits‘the épplicahts.made
r;presentatiuns to the Pirst respondent on 23.3.1991 and thgy
have Pilaﬁ this applicatién praying that it may be declared
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that the applicants are entit;ad to get benefits of their entire
service éommencing from the date of initial engagement as
RiT.P. Technicians for the purpose ﬁf énnuai incremen£s, bonus
aqd other emaluﬁents and also for reckoning the minimum service
period for departmental examination, seniority and also for
other reliefs. On our direction, Shri.p Kochunni Nair, ACGSC
took notiqe of the application. He submitted that the applicants

have shown undue haste in rushing to this Tribunal without wait-

-ing Por a reasonable time to get a reply to their repreéentatiah,

But he fairly conceded that the application can be admitted and

disposed of with-a direction to the respondents to dispose of

. the representation at Annexure-IV and similar representations

submitted by the other applicants within a period of three

 months Prom the date of communication of this orders.

2. In view of the submission made at the bar, we admit the

application and diépnse of the same with a direction to the

first respondent te dispose of the representation at Annexure=-IV

dated 23.3.1991 made by ths first applicant and also similar
reprasentations said to have been made by the other applicants
on the same date in accordance uwith law, within a period of

three months from thé date of communication of this order.

( AV HARIDASAN ) ( SP MUKERJI )
JUDICIAL MEMBER VICE CHAIRMAN

17-4-1991
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